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The Registrar General,

:;>uzM~

l. Tire Principal District 84 Sessions Judge (l-IQ), Tis l-lazari Courts, Delhi. '
The Principal District 8:. Sessions Judge, North-West District, Rohini Courts, Delhi.

. The Prineipnl District 8.-"Sessions Judge, South District, Sakct.Ceurts, New Delhi.
The Principal District & Sessions Judge, South-West District, Dwnrkn Courts, New
Delhi.

. The Principal District & Sessions Judge, North District. Rohinl Courts, Delhi 1s . ,
6. Tire Principal District & Sessions Judge, South-East District, Soket Courts, New ,

Delhi. . ,
7. The Principal District & Sessions Judge, Bust District, Km-kerdoomn Courts, Delhi.
8. The Principal District & Sessions Judgc,Ncw Delhi District, Putiela House Courts, '

New Delhi.
9. The Principal District & Sessions Judge, Shehdarrr District, Karkerdoorna Courts,

Delhi.
20. The Principal District & Session: Judge, North-East District, l<.arl<erdeerrm Courts,

Delhi.
l t. The Prlttcipttl District 8: Sessions Judge, West District, Tis i-iazari Courts, Delhi

I2. The Principal District & Sessions Judge-cum-SpecialJudge, CB1 (PC Act), Rouse l
Avenue District Court Complex, New Delhi '

l3. The Principal Judge, Family Courts (HQ), Dwarka Courts Complex, Dwnrka,-New
Delhi

Sub: Amentltucnt in Rule 7 oi'"Dell\l Higher Judicial Service Rules, 1970“

Sir/Madam,

l am directed-to forward herewith copy of Notification No. l'-‘.l/43I2022-
JudlJSuptlnw/643-649 dated,06.04.2023 on the subject cited above, for inforrnution and
necessary eetlon. '

. . i
Yours sinj_e'rely,

., F FEncl : As above Y _
(Syed Zishan ~Ali Warsr)' Joint Registrar (Judicial)(Rules)

7J6//, Q49), _ For Regtstrai:_Generttl

. -__..s -~ i
Endst. No. <51-l Lt —.1l<9 /Rules/Di-lC/2023 Dated 13:93 ._9.o ts _

Forinformatiorr and necessary action to 2- - ‘

l.
.\1!."~4-» 1.7.The Member Secretary, Delhi State Legal Services Authority, 3'“ Floor, Rouse Avenue

Courts Complex, Paudit Deen Dayal Upndhyayn Marg, New Delhi-i 10002 '
2. The Director (Administration), Delhi Judicial Academy, Integrated Complex for Delhi ,

Judicial Academy and National Law Univ.. Sector l4, Dwarka, New Delhi - l 10078 '
3. The Joint Registrar (Gar.-l & ll), Delhi H i;,h Court, New Delhi.
4. The Rcgistrar(E.xen1inntier\ t'c- Dl-IJS and DJS), Delhi High Court, New Delhi.
:'. The Joint Registrar (Vigilance I, Delhi l-ligi Court, New Delhi. _ 7\___:
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' ‘ d necessary action to:-Copy forwarded along with its enclosures for information an _

An the Judicial officers of C-emraimama’ Tis Hgliillil iillgtsi Qfihliiazari Courts, Delhi.“**““”““““f?‘i‘£”§"“‘i“@‘.f.'i‘... W»The Accounts Branch (Centra . S alt}? » ‘ D ml
4. The PS/Reader to Ld. Pr. District 8 Sessions ]uIt:1IgE (rIll%Z)1;r'1;S ggififirl Courts. E

\_,5./The Website Committee (English /cilfldfi» T15 313 - '

.....§§§‘sitr.
District Judge (Commercial Court)

Officer in-charge (judicial Branch Central)
For PrincipalDistrict 8- Sessions 1111128 (Hits)

Delhi
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DEPARTMENT OF LAW, JUSTICE -AND LEGISLATIVE AFFAIRS
NOTIFl CATION

, Delhi, the 6 April, 2023
F. No. 1/43/2022-Judl./SuptlnwI643-649.—in exercise ofthe power's conferred by the proviso to Article 309

of the Constitution read with Government of lntlia, Ministry of Home Affaii-‘s Notification No.F.1/2/70/Di-l(S), dated
the 29"‘ May, 1970 as amended by Notification No.F.l/2/70-DI-i(S), dated the 25"‘ July, 1970 and all other powers
enabling him in this behalf, the Lieutenant Governor of National. Captial Territory of Delhi in consultation with the
High Court of Delhi is pleased to make lhefollowlng rules filrther-to amend th= Delhi Higher Judicial Service Rules,
1970, namely: - - ~ ‘ ‘

1. Short title and commencement. - (1) These rules may be called the Delhi Higiier Judicial Service
< (Amendment) Rules, 2023. I

_ (2) They shall come into force on the date of their publication in the
Official Gazette.

2. Rule 7 of DHJS Rules, I970 be amended as unden-
"7. Regular recrdilmazl: - (I) Recruitment to the posts in the cadre ofDistrict Judge at Entry.LeveI shall be i
as unt1er:-

(:1) 65 percent by promatioll [ram nmongsl the Civil Judges (Sam'0t' Diitisian), having a minimum ten years
service in the cadre ofDelhi Judicial Service, on the basis ofprinciple ofmerit-cutn-seniority;

(b) J0 percent by promotion st/'ictIy an the basis af merit through limited competitive exantittatian of Civil
Judges what have zgltali/jting service of 7 years [S years ax Civil Jutlge Uunior Division) and 2 years ns Civil
Jtttlge (Senior DIwst0n)] or I0 yemzs qualifying service as Civil Judge (Junior Division); and
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(C) Z5 percent of the posts shall befilled by direct recruitment from amongst thepersons eligible as per rule 7C_
on the basis of the written and viva voce test, conducted by the High Court. .
Ex lanation -— Any period for which a candidate has server! in Civil Judge (Senior Division) Shall also be' ' ' ‘ 4' ‘ J ' Division) in Clause

P
counted for the purpose ofcomputing 10 years qualtfvmg service as Civil Judge ( unlor
(b). .

(2) The Posts will go to the above three categories, within the quota prescribed underllhis rule, in the
order as given in the roster appended to these rules.

Providedlhat the posts of category (I2) remaining vacant on account of non-availability of eligible
candidates or candidates having not been able to qualify the examination as provided under rule 7B, shall be
filled up in accordance with sub-rule 1(a) ".

- By Order andlinthclirlme of the
Lt. Governor of National Capital Territory ofDell1l,

BHARAT PARASHAR. Principal Secy.
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